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Between:

AND

[\/ahesh Bodusu, S/o. Ailaiah, aged about 2Z yearc, Occ: Social Worker,
Rlo. 2-51 11, Gollagudem Village, Thurkapally Mandal, yadadri-Bhuvanagiri
District.

HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE TWENTIETH DAY OF SEPTEIVBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION (PIL) (SR) No: 48499 OF 2023

...PETITIONER

The State of Telangana
Rep.by its Principal Secretary,
ltevenue Department,
Dr. B.R. Ambedkar Secretariat
Hvderabad.

1'he Chief Commissioner of Land Administration
Telangana State, Nampally, Hyderabad.

I'he District Collector, Yadadri-Bhuvanagiri district
At Bhuvanagiri

l'he District Collector, Nalgonda district
At Nalgonda.

The Revenue Divisional officer, Bhuvanagiri
Yadadri-Bhuvanagiri district

The Revenue Divisional officer,
Nalgonda Division, Nalgonda district
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7 I hc Iah: ildr.
Ilalapeta lr4anda[. Yadadri-Bhuvanagiri districtd

'l'hc l ah: ildar.
l.urkapallv Manda[, Yadadri-Bhuvanagiri district

I-he 
-l 

ah:rilclar. Narkatpally Mandal,
Nalgond r district

t0 Sokkula Mohan Reddy S/o Lachi Reddy

Aged MrLjor Occ; Business

R/o PalL:pahad village, Thurkapally Mandal
Yadadri- Bhuvanagiri district

Sokkula Saivaru tteddy S/o Mohan Reddy
Aged M,rior, Occ; Business R-/o Pallepahad ville ge,

1-hurkap rll1, Mandal Yadadri-Bhuvanagiri district

Sokkula Latha W/o Mohan Reddy
Aged M r jor Occ; Business

R/o Pall,:pahad village, Thurkapally Mandal

Yadadri. Bhuvanagiri district .... Respondents

Petition under /\rticle 226 oI the Constilution of lndia prayirrg that in the

circumstances stated in the affidavit filed therewith, the Hign Court may be

pleased to issue a wr t order or direction more particularly one in the nature of

WRIT OF MANDAIVILS declaring the action of the resporrdents 1 to I in not

acting upon the representations of the petitioner dated 02-11 2023 to conduct

enquiry and identify t 1e excess lands held by the Resporrderrts 'l 0 to 1 2 and

determine the ceiling area as illegal, arbitrary, contrary to the Telangana Land

Reforms (Ceiling on A gricultural Holdings ) Act of 1 973, violative ol Principles of

Natural Justice cons()quently direct the respondents to Conrluct enquiry and

identity the excess larrds held by the Respondents Nos. 10 to '12 and determine

the ceiling area and take over the excess land by considering the above

representations dt. 2-11-2023 otherwise the public interest at large will be

effected .

8

I

I

I
\

1

ll

ii

!



,*''...;'a_'a.,- t-.jf
'/

l.A.No. 2024

Petition under section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the respondents 'l to g herein to act upon the representations of the petitioner

dated 02-1 1-2023 and take f urther course of action in accordance with law by

strictly following the Telangana Land Reforms (ceiling on Agricultural Holdings)

Act, of '1973 and determining the ceiling area and take over the excess land from

the respondents 10 to 12 forthwith by distributing the same to the landless poor

people in the interest of public at large.

Counsel for the Petitioner: SRI V.KRISHNA SWAROOP

Counsel for the Respondent No.1 & 3 to g: SRI MURALTDHAR REDDYKATRAM,
GP FOR REVENUE

Counsel for the Respondent No.2: GP FOR LAND ACQUISITION

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK A'RADHE

AND

THE HON'BLE SRI JUSTICE J. SREENIVAIS RAO

WRI'I PETITION (PILI ISRI N0.48499 olr 2Ct23

ORDER: (Per th Hon'ble Si Justice J Sreeniuas Raol

This writ petition (PIL) is frled for the follolr'ng relit:f:

"...Writ cf Mandamus dectaring the action of respottdenl Nos l to

9 in not a,:ting upon the representations of the pe titio.rer dated

O2.1.2023 to conduct enquiry and identift the excess lanrls ht:ld by

Respondent \os.10 to 12 and determine the ceiling iLrea as i legal,

arbitrary, ( ontrary to the Telangana tand Refornls (()eilirLg on

Agricultura Holdings) Act of 1973, violative of Princilries rf Natural

Justice con;equently direct the respondents to condu(lt er:quil-y and

identity the excess lands held by the Respondents Nori 10 to 12 and

determine llte ceiling area and take over the c;<cess 1ar-td by

considering the above representations dated 2'll 2)23 othor$'ise

the public i rterest at large will be effected and pass su ch c thet' order

or orders r s this Hon'ble Court may deem fit and prol>er in the

circumstan tos of the case..."

2. Heard Sri V. Krishna Swaroop, learned cotlns(1l for the

petitioner and Sri Muralidhar Reddy Katram, leal nec Gc)vernment

Pleader for Revenuc appearing on behalf of respcndcnt '\os 1 and

3 to 9.

3 Brief Iacts of the case:

3. 1 . The p,:titioner is claiming that he is a social worker in

Gollagudem v lLage and has obtained information thr:ugh Dharani

Website that :espondent Nos. 10 to \2 are holding I lnd to a total

extent of Acs.64.OO situated at Kurraram Village and Jala Village
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of Rajapeta Mandal and paliepahad Village of Turkapalli Mandal of

Yadadri-Bhongir District and chippalaparli village, Narkatpalri

Mandal of Nalgonda District in different survey numbers and also

other lands, which is contrary to the Andhra pradesh/Telangana

Land Reforms (Ceiling on Agricultural Holdings) Act, 1973 (Act,

1973' for brevity).

3.2 The petitioner has submitted representations dated

02.11.2023 to respondent Nos.1 to g to conduct enquiry and

identify the excess land held by respondent Nos.10 to 12,

determine the ceiling area and take over the excess land in

accordance with 1aw. In spite of the same, respondent Nos.l to 9

have not acted upon the same, till date without any reasons.

3.3 As per the provisions of Section 4 of the Act, 1973, in case

of a family unit, the ceiling area shall be applied to the aggregate of

the land held by al1 the members of the family unit and in view of

the same, respondent Nos. 10 to 12 are the family unit who are

having excess 1and. As per Section 5 of the Act, l9T3 the extent of

standard holding is Acs.54.0O, whereas respondent Nos.10 to 12

are holding Acs.64.0O. As per the provisions of Section g(2) of the

Act, the respondent authorities have power to issue notice,

requiring any person deemed to hold land in excess of the ceiling
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area, to furnis lL a declaration of his holding and l'esp onc'ent Nos l

to t have failrri to act upon the representation date<l Ot" ll '2023'

Hence, the approach of respondent Nos. 1 to 9 be.ng a St.ate under

Article 12 of the Constitution of India and b:in5, a Slatutory

authority is a -bitrary, capricious and colourable exe -cis': of power

and violative of principles of natural justice anc contrary to Act,

1973. Hence, the present writ petition (PIL) is ftled

Contentions of learned counsel for the petitiolrer:

4. Learnt:d counsel for the petitioner colrter;ded that

respondent Nts.10 to L2 are holding excess land which rs contrary

to Act, 1973 In spite of several representations made by the

petitioner, rer;pondent Nos. 1 to 9 are not taking stcps r-o conduct

enquiry and identify the excess land held by responrlenl Nos. 10 to

12 and to take the possession of the same from rcsp rndent Nos. 10

to 12 and sarte is contrary to law.

Contentions of learned Government Pleader fc'r Revenue:

5. Learn:d Government Pleader for Revenuc submits that the

petitioner has not pleaded nor filed any docum:ntsr to show that

respondent l,los.10 to 12 are holding excess land and in the

absence of tlLe same, he is not entitled to the rr:lief sought in the

writ petition
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Analysis of the Case:

6. Having considered the rival submissions made by the

respective parties and after perusal of the material available on

record, it reveals that the petitioner is alleging that respondent

Nos. 1O to 12 are having land exceeding the ceiling limit, as per the

provisions of Act, 1973. In spite of repeated representations made

by the petitioner, respondent Nos.l to 9 have not taken any steps

against respondent Nos.10 to 12.

7. Admittedly, the petitioner has not placed any documents

that respondent Nos. 1O to 12 have filed declaration as per the

provisions of Act, 1973 and the concerned authorities have

determined that they are holding excess land. It further appears

that on the one hand the petitioner has not made any effort to

seek information from the concerned authorities which is available

under Right to Information Act, 2005 as to whether respondent

Nos. 10 to 12 are holding excess land or not after the Act, 1973

came into force, on the other hand, he has simply made an

allegation that in spite of repeated representations submitted by

him to respondent Nos.l to 9 they have not taken any steps

against respondent Nos. 10 to 12 and the relief sought by the

petitioner does not come within the purview of the public Interest

Litigation.
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8. For the llregoing reasons, we do not hnd anv' grcund in the

writ petition (Pl L) to exercise the powers conferre'1 u .l<le: Article

226 of the Coristitution of India and the same is iab e to be

dismissed. The ofltce objection is sustained'

Accordirrgly, the writ petition (PIL) is dismisr;ed Nc costs

Miscella neous applications, pending, if any' in 1'his petition'

shal1 stand disrnissed.

9

o

//TRUE COPY//

SD/.A.V.S. PRASAD
ASSiISTANT REGISTRAR

SI:cTIbN*iFTCER
t\

BSR
BS

1. One CC to SRI / KRISHNA SWAROOP, Advocate [OPUC]

2. Two CCs to Gl) FOR REVENUE, High Court for the Stale o1 Telangana at

Hyderabad [oUT] 
h (lourt for the State of3. Two CCs to C P FOR LAND ACQUISITION' Hig
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HIGH COURT

'I',1

DATED: 2010912024

ORDER

WP(PI LXSR).t'|o.48499 of 2023

DrsMlsslNG 
-rHE W.P.(PlL)(SR)'

WITHOUT COSTS
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